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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

MISC. APPLICATION N0. 05/2024 (WZ) 
IN 

EXECUTION APPLICATION NO. 12/2022 (WZ) 

IN THE MATTER OF: 

ORIGINAL APPLICATION NO. 80/2020 (VWZ) 

VANSHAKTI & ANR. 

IN 

STATE OF MAHARASHTRA & ORS. 
VERSUS 

APPLICANT(S) 

RESPONDENT(S) 

REPLY ON BEHALF OF RESPONDENT NO. 7, CENTRAL POLLUTION 
CONTROL BOARD (CPCB) 

1. That, Hon'ble NGT vide order 03.05.2024 has sought the reply of CPCB in 
the instant matter. Thereby, the reply is made in succeeding paragraphs. 

2. That at the outset, this Answering Respondent deny all claims, contentions, 
allegations and averments against answering respondent CPCB in the above 
Miss Application (MA) contrary to anything stated or submitted in this reply. 
Nothing in the MA may be deemed to have been accepted or 
admitted by the answering Respondent for want of a specific denial or 
on the ground of non-traverse, save any averment which has been 
expressly admitted hereinafter. 

3. That, CPCB is a Statutory Board constituted under Section 3 of The Water 
(Prevention and control of Pollution) Act, 1974. It performs the functions 
under The Water (Prevention and control of Pollution) Act, 1974, The Air 
(Prevention and control of Pollution) Act, 1981 and The Environment 
(Protection) Act, 1986. 
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PARA-WISE REPLY: -
4. That the averments made in Para No, 1 and 2 reguire no reply from this 

Answering Respondent. 

5. That in reply to the averments made in Para No. 3, it is humbly submitted 
that compliance w.r.t. aforesaid Hon'ble NGT order, dated 27/02/2023 in 
E.A. No. 12 of 2022 (WZ) is summarized as below: 
I That, the Hon'ble NGT While disposing the aforesaid order vide Para 17. 

had issued directions to various concerned agencies viz. Respondent 
no. 2 i.e. Ministry of Environment, Forest and Climate Change 

(MoEF&CC), Respondent no. 6 i.e. Maharashtra Pollution Control Board 
(MPCB), Respondent no. 7 i.e. Central Pollution Control Board (CPCB), 
Department of Fisheries, Govt. of Maharashtra for compliance. This 
Answering Respondent vide e-mail dated 18/04/2023, communicated the 
aforesaid Hon'ble NGT order dated 27/02/2023 to the committee members 
(representing different departments) for the compliance of the directions 
which are relevant to them. Copy of the email communication dated 
18/04/2023 is given at Annexure-R7-1. 

I. That, with regard to bring the cage aquaculture activity under the consent 
regime by the Respondent no. 7 i.e. CPCB and Respondent no. 6 ie. 

MPCB, including consideration of the suggestion of the joint committee, in 
OA. No. 80 of 2020 (WZ) i.e. to carry-out the study, this Answering 
Respondent convened meeting through VC on 25/07/2023 for compliance 
of the aforesaid Hon'ble NGT order dated 27/02/2023. Wherein, as per 

the decisions taken during the said meeting, the Respondent no.6 i.e. 

MPCB was regquested to submit before the next scheduled meeting about 

the status of categorization of cage culture activity into 

Red/Orange/Green/White categories in compliance with the directions 
dated 07/03/2016 issued by this Answering Respondent u/s 18 (1) (b) of 
the Water (Prevention and Control of Pollution) Act, 1974 and the Air 

(Prevention and Control of Pollution) Act, 1981 to SPCBS regarding 
harmonization of the classification of the industrial sectors under 

Red/Orange/greenWhile category. Also, the Indian Council of Agriculture 
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Research-Central Inland Fisheries Research Institute (|CAR-CIFRI) was 

requested to provide Concept Note along with scope, methodology, time 
duration, fund requirement, etc. in order to carry-out the environmental 
impact assessment studydue to cage aquaculture activities. Copy of the 
minutes of meeting, dated 25/07/2023 is given at Annexure-R7-1. 

1. That, the ICAR-CIFRI has provided the Concept Note on "Environmental 

Impact Assessment of Cage Culture in Inland Open Waters" vide email 

dated 29/08/2023 with the main objectives of the study: to assess the 
impact of cage culture on limno-chemical profiles of water and sediment; 

to assess the impact of cage culture on biotic communities; and to frame 

recommendations based on the study for the consentmechanism under 

the Water (Prevention and control of Pollution) Act, 1974. As per the said 

Concept Note, the project duration is of 18 months and the estimated 
project cost is Rs.70.7 lakhs. VWherein, it was proposed to carry-out 

periodic collection of water samples for analysis of physicochemical 

parameters (pH, D0, TDS, electrical conductivity, nitrate-N, phosphate-P, 
NH 3-N, BOD, COD, chlorophyll-a etc.); sediment analysis (pH, organic 

carbon, available and total phosphorus, available and total nitrogen etc.); 
sampling of biotic communities (phytoplankton, Zooplankton, 

macroinvertebrate, etc.) of the water body from cage culture sites and 
reference sites; fish diversity assessment in the reservoir to determine 

potential escapes from the cage and also recommendation for cage 
culture for different category of reservoirs of India. Copy of the Concept 
Note of ICAR-CIFRI, dated 29/08/2023 is given at Annexure-R7-1|1. 

IV. That, subsequent to the receipt of Concept Note from ICAR- CIFRI, this 

Answering Respondent convened a follow-up meeting through VC on 
01/09/2023 to discuss about the progress of decisions taken during first 
meeting held on 25/07/2023 and further course of action. Wherein, it is 

deliberated about reducing the proposed time line for completion of the 

study and further it was decided that the proposed study to be carried out 

through ICAR-CIFRI with funding from the Respondent no. 6 ie. MPCB for 

taking final decision on categorization of cage aquaculture activity, for 
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which revised study proposal (with more details on selection criteria 

and number of reservoirs, additional requisite parameters, budget etc.) 
was requested from ICAR-CIFRI. Meanwhile, it was decided that 
Respondent no. 6 i.e. MPCB to expedite decision & issuance of 

preliminary notification on categorization of cage aquaculture activity and 

submit compliance report to the Hon'ble NGT. Copy of the minutes of 
meeting, dated 01/09/2023 is given at Annexure-R7-IV. 

V. That, the Respondent no. 6 i.e. MPCB vide email dated 23/01/2024, 
communicated that based on the 3rd minutes of industry categorization 

committee meeting (convened by MPCB), has decided to categorize the 

cage aquaculture activity in to Green Category. Copy of the email 
communication, dated 23/01/2024 regarding categorization of cage 

aquaculture activity is given at Annexure-R7-V. 

VI. That this Answering Respondent time and again pursued with the 

Respondent no. 6 i.e. MPCB through email communications toexpedite 
the decisions taken during the second meeting, dated 01/09/2023. Copies 

of the email communications addressed to the Respondent no. 6 ie. 

MPCB is given at Annexure-R7-VI. 

VI. That a meeting convened through VC on 14O6/2024 by Ministry of 

Fisheries, Animal Husbandry & Dairying, Government of India, under the 

Chairmanship of Joint Secretary (F) to review the compliance of the 
aforesaid Hon'ble NGT Order. Wherein, the Joint Secretary (|F) 

emphasized on expeditious follow-up by the Respondent no. 6 i.e. 
MPCB with ICAR-CIFRI in order to seek the revised project proposal 

and to sanction the study to ICAR- CIFRI at the earliest for compliance of 
the Hon'ble NGT Order, dated 27/02/2023 along with other decisions in 
respect of completion of the study within one year; strict compliance of the 
guidelines of National Fisheries Development Board by the Department of 
Fisheries, Govt. of Maharashtra; to organize outreach programs to 
sensitize the fish farmers regarding usageof chemicals, feed quality etc. 

Copy of the minutes of meeting, dated 14/06/2024 is given at Annexure 
R7-VI. 
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VIL. That this Answering Respondent along with the Respondent no. 6 ie. 
MPCB pursued with ICAR-CIFRI through a VC meeting on 03/07/2024 
regarding request for submission of revised study proposal incorporating 
revised project duration and cost for further necessary action. The 

meeting was also attended by officials from Respondent No. 2 ie. 
MoEF&CC and Respondent No. 5 ie. Regional Deputy Commissioners of 

Fisheries. 

IX. That subsequent to the VC meeting dated 03/07/2024, ICAR-CIFRI made 

a technical presentation through VC on 04/07/2024 before the Member 

Secretary of Respondent no. 6 i.e. MPCB and this Answering 

Respondent regarding proposal on revised project duration i.e. one year 
along with the revised budget of Rs.46 lakhs. WVherein, it is proposed to 

carry-out at quarterly sampling & analysis of water samples; sediments; 
biotic communities and fish diversity at different reservoirs, with thesame 

objectives as proposed earlier in their concept note, dated 29/08/2023. 
The same is under consideration for award of project study by the 

Respondent no. 6 i.e. MPCB to ICAR-CIFRI ie. to carry-out the 

"Environmental Impact Assessment of Cage Culture in Inland Open 
Waters". 

6. That the averments made in Para No. 4 require no commentsfrom this 

Answering Respondent. 

7. That in reply to the averments made in Para No. 5 it is humbly submitted that 

the above averments w.r.t. grant of license to carry-out aquaculture activity in 

Vadivale lake may suitably be answered by the respective Respondent(s). 

8. That the averments made in Para No. 6 to 9 require no comments from 

this Answering Respondent. 

It is humbly submitted that this Answering Respondent furnished the report 

of the Expert Committee to the Secretary, MoEF&Cc, New Delhi and 
Chief Secretary, Govt of Maharashtra, vide letter dated 23/01/2023 in 
compliance of Order dated 31/05/2021 of the Hon'ble NGT (WZ). 
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9. That the averments made in Para No. 10 to 13 are matter of record 

and invites no comment from this Answering Respondent. 

10.That in reply to the averments made in Para No. 14, it is humbly submitted 

that the submissions made at Para No. 5 are re-iterated and not repeated 
for the sake of brevity. 

11.That in reply to the averments made in Para No. 15, it is humbly submitted 

that this Answering Respondent has forwarded the said email 

representation of the Applicants, dated 05/08/2023 to the Respondent no. 6 
i.e. MPCB vide dated 14/08/2023 & 28/08/2023 with a request to take 
appropriate action. Copy of the email communications addressed to the 
Respondent No.6 is given at Annexure-R7-VII. 

12.That in reply to the averments made in Para No. 16, it is humbly submitted 

that this Answering Respondent has submitted point- wise reply to the 

Applicants w.r.t. information sought under the Right to Information Act, 
2005. Copy of the reply submitted bythis Answering Respondent to the 
Applicants, dated 25/01/2024 is given at Annexure-R7-|X. 

13.That the averments made in Para No. 17 to 19 invites no comment from this 
Answering Respondent and may suitably be answered by the respective 
Respondents. 

14. That in reply to the averments made in Para 20, it is humbly 
submitted that averments regarding commissioning of the project study in 
compliance to the Hon'ble NGT order dated 27/02/2023, this Answering 

Respondent wants to reiterate the decisions taken during the follow-up VC 

meeting convened on 01/09/2023 and the relevant portion is reproduced as 

proposed study to be carried out through ICAR-CIFRI with funding from 
the Respondent no. 6 i.e. MPCB for taking final decision on categorization of 
cage aquaculture activity..." 

It is further humbly submitted that this Answering Respondent wants to 
reiterate the comments made at Para 5, as above with regard to compliance 
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0703:2025 

SHA 

FIVE RUPEES 

NOTARIAL 

of the Hon'ble NGT order dated 27/02/2023. 

15.That the averments made in Para No. 21 to 24 invites no comments from this 

Answering Respondent. 

16. That in light of the above submissions, this Answering Respondent No. 7 i.e. 
CPCB shall abide by any order(s) or direction(s) passed by this Hon'ble 
Tribunal in the present Miscellaneous Application. 

ÍAR 
SAMEER CHTNS 
PNE AHARASHTRA! 

REGD. NO. 20258 

EXP. DATE 

97/03/2025 

OVE RNNE 

taz SMA 

ER 

FVE RUPEES 

NOTARIAL 

CRKINS 

3 

FVE RUPEES 

NOTARIAL 

ANISHA 

'SHTRA) 

FIVE RUPEES 

NOTARIAL 

TE 

3 2026 

WEN' 

Pratik Dinkarrao Bharne 

Scientist 'E' & Regional Director 
(Central Pollution Control Board) 

t rzuS /Regional Diractor 

Central PotBlution Controt Board 
afg PreAIA, qt/Regional Directorate, Pune 

Wo Envt. Forest & Climate Change, Govt of India 

St. No. 110, Hirabai Dharkude Hal, Baner Road, Bane, Pune1045 

FVE RUPEES 

NOTARIAL 

Noied &. Registered 
|AtSr.No.697|2024 

BEFORE VIE 

MANISHA SAMEER CH!TNNS 
NOTARY 

GOVERNMENT OF INDIA 

23 JUL 2024 
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5TAR 
WASHA 

SAAEER GHITNIS 
bUAc ikHARASHTRA) 

RiGD. O. 20258 

EXP. DATE 
07:03/2025 

PARAEN 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

IN 

EXECUTION APPLICATION NO. 12/2022 (WZ) 
IN 

IN THE MATTER OF: -

MISC. APPLICATION NO. 05/2024 (WZ) 

ORIGINAL APPLICATION NO. 80/2020 (WZ) 

VANSHAKTI & ANR. 

STATE OF MAHARASHTRA & ORS. 
VERSUS 

AFFIDAVIT 

APPLICANT(S) 

RESPONDENT(S) 

I, Pratik Dinkarrao Bharne, working as Scientist 'E & Regional Director in Central 
Pollution Control Board, Regional Directorate, Survey No. 110, Hirabai Dhankude 
Multipurpose Hall, Baner Road, Barner, Pune - 411045, do hereby solemnly affirm and 
declare as under: 

1. That the deponent is authorized representative to represent the Respondent CPCB 

in the present case, and as such, I am well conversant with the facts and 
circumstances of the present case on the basis of the information derived from the 
official records, and hence, I am competent and authorized to verify, sign and swear 
this affidavit on behalf of the Respondent CPCB. 

2. That the accompanying reply may be read part and parcel of the present affidavit as 

l am competent to swear this affidavit. 

3. That the contents thereof are true and correct on the basis of the record 

maintained during ordinary course of business of CPCB and available records and 

documents and the contents of the same are read over and explained to me and are 

not repeated herein for the sake of brevity. 

DEPONENT 

tu PeI6 / Regional Director 

Central Pollution Control Board 
ftg AIU, gut/Regional Directorate, Pune 

M/o Envt. Forest & Climate Change, Govt. of India 

Sc. No, 110, Hirabai Dhankude Hal, Baner Road, Bane, Pune411045 
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Verified at Pune on this 

REGO Çl 202 
EPI4TL 

FIVE RUPEES 

NOTARIAL 

WNSHA 
SAMEER CHNS 

correct and true on the basis of the record of the cases as mentioned in the day to 

day affairs of the CPCB. Nothing has been concealed therefrom or mis-stated. 

COUNSEL for Respondent No. 7 

Signed and verified at Pune on this .... day of July, 2024. 

FVE RUES 

NOTARIAL 

ANISHA 
SAW H 

VERIFICATION 

day of July. 2024 that the contents of the above reply are 

GOVE 

NOTARIAL 

MANISHA 
SAMEER CHITNIS 

bp: tAHARSHIRA) 
REG0, N0. 20283 

ARY 
EXP. DATE 
07/03/2025 

AnAEN 

MANISHA SAWESR CHITNIS 
rutleiHAASIRA) REGO N 20258 

NOTARIAL NOTARIAL 

DEPONENT - Respondent No. 7 

u PreG / Regional Diractor 
Central Pollution Control Board 
ftu U, qUT/Regional Directorate, Pune 

M/o Envt. Forest & Climate Change, Govt. of India 

Sr. No. 110, Hirabai Dhankude Hall, Baner Road, Baner, Pune-411045 

Noted & Registered 
/AL SrNo. 6l3|024 

E3EFORE iE 

MANISHA SAMEER CHITNIS 
NOTARY 

GOVERNMENT OF INDiA 

23JUL 2024 
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